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3724.09.96 

Shri M. L. Paswa.n, Registrar Incharge. 
..s... 	

V 

Learned Counsel for the applicant is present. The 

application is free 'from defects. It it be registered and 

placed beforethe Hon ble Bench for hearing on admission, 

fb*ing 01.05.96. 

M. L. Paswan). 	V 

V 	Re St ra r -i/C 

Counsel for the applicant, ; ShriS.K.Singh. 	
V 

Shri S.K.Singh, learned cou*sel for the applicant 

brbught to my notice that a similar and iderrLical matter 

the 9th May, 1996. e prays that this 

/ V O.A. may be c lubbed d lo ngw it h • the other 0. A. Prayer 
granted. List this caseon  09.05.1996 for admission. 

Ll 
(N. lçVerma) 
Menbr(A) • 	 V 

counsel for the applicant • Zj M. K.mbaStha. 
V 	 djourfled to 04.10.1996 for admission. 

• 	

• 	 V 

(KSahT, 	V 

Member (A) 

37'9- 	
Vj 
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4.! 8.10.96.. 	Shri S.K. Sinr)h,the counsel for tte applicant. 

Heard learned counsel for the appUcant on the 

point of admission. Adm.it. Issue notices to the 

respondents returnable within four week6 askino 

them to respond as to why the reliefs suoht for 

in this OA should not be qranted.. List this case. 

ore the Reajetrar for corletj on of 

/ 
(o. Purkayastha) 

fIember (J) 

the part  s. W/s has not ibeen 

s have not been issued to the 

;o f8r The app1icat  is 

LssueOirioticès to the respndents 

Put up on 20.1. 1997 f or SR and W,/s. 

(MJL.Paswan 
R4gistrar I/c 
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O.A.: 234/95 

	

14/15.01.98 	Shri S.K.Singh, counsel for the a.pplicant. 

on the request made on behalf oftheSLC 

for the respondents two weeks. further time is allowed 

for fiiig Ws. Rejoinder, if any, may be filed within 

two weeks therCafter. 

List for 4irection on 23,03198. 	. 

V..Mehrotra) 
Vice-Chairman 

	

14/23-03.98 	The learned SSC for the respondents prays 

for and is allowed four weeks time to file /s. 

Rejoinder, if any, may be filed within two weeks 

thereafter. . 
List on 2805.1998 for directiorL 

S . 

Prasad) 	 (v.N.Mehrotra) 
SKJ 	 iernber(A) 	 Vice-Chairman 

W.S • not filed. Four weeks' further time 

is allowed to fileW.S. Rejoinder, if any,  be filed 

within three weeks thereafter . List on 28 .8 .98 

f orL direction. 	.. 	 . 

S .  

L.R.K.Prasad ) 	 . ( V.N. Mehrotra ) 
1mber (A) 	 S 	Vice-Chairman 

r not filed, so far. tour weeks 
16/28.08.98 	 Rejoinde  

further time is .allowed for the SdW. JSJ.L 

25.11.1998 for direction.  

(L.R.K.?rasad) 	 (v.N.Mebrotta) 
5, 	 Member(A) 

.5 	

.. vice_chairman 

S 15/28.5.98 

o4I .  
.-. 

 

SKS  

SIJ 
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234/96 

	

17.1 25.11.98. 	None for the parties. W/S not filed o f 

Four weeks further time is allowed for the same. 
: 	

- 	 I if any, may be filed within - two weeks thereafter. L\ 

	

9.2.99 •t'ordi.rection. 	
- 	 \ H 

/C8S./. 	 (LKSHP1AN JHA) 	 (L.R.K. PR/S/ 
EM6ER (J) 	 MEB(i) 

	

19.19,2.99. 	None for the partles List it on 
direction. 

'/cBS/ 	(LAKSH'JAA) 	 (L.R.K. PRSMD) 
IIL(IBER (J) 	 •-... MEtIBER (A) 

19/28.0 .99 hri 3.K.Singh, counsel for the applicant. 

S<J 	Memrer(A 	 Vice-Chairman 

	

20,/ 7.5.99. 	Shri S.K. Sxngh, the counsel for the applicant. 

Pleadings are con-iplete. List it on 30-.1.99fj- . 

/CBS/ V

aring 

.IIINGL 	 (s. NRAYRN) 
1118ER (A) 	 VICE-CHIRMjN 

21/36.7.99 For wantot time,let it be lisbed tor hearing 
on 1.9.99 

-: 'AKJ 	J 	L.HM 	ANM 	 (L.JHA) 
MEBER(A) 	 M1B (J) 

	

22/01.09.99 	For want of time, the hearing is adjourned 

	

V (..inincTiana) 	 (S.Narayan) 
SI1 	 ivierrber(A) 	 . 	'li.ce Uiaizinan 

I 	
( 



.- 234/96 

23/21.10.99. 	
0 

Fcr want of time9 hearing is adjourned to 6.12.99. 	I 

/CE3S/ 	HFIINGL NA) 	 (s. N) 

MEMBER () 	 VICC-CHMIRMAN 

24./ 6.12.99 

For want of time, ft hearing is adjourned to 7.1.2000. 

/CBS/ 	L. HMINGLI ANA) 	 (S. b~N) 

M1i BER (M) 	 - JJCECHr1RMAN 

2571. 2000 None for the applicant. 

List it for hearing on 24.1.2000, 

( La]cshman Ui-ia ) 	 ( L. R,ii.. 	asad ) 

M. 	 Member (J) 	 MembEr (A) 

26 

24.1.2 000 

CM 

/ 

None for the applicant. BY way of 

last chance, list it for hearing on 2.2.2000. 

If nobody appears on the next dates the ceise: 

shall be disposed of. 

( ha) 	 (L.R.K.Prased) 

Member (J) 	
Member (A) 
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